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RAJYA SABHA

the nth December, ICtfo/the 20th
Agtahayat T 109-' [Saka)

The House met at eleven of the clock, MR.
CHAIRMAN in the Chair.

ORAL ANSWERS TO QUESTIONS
SURTXTJS LAND

634. SHRI  ARJUN ARORA :
DR. SALIG RAM :t

Friday,

SHRI KRISHAN KANT :
SHRI RAJENDRA  PRATAP
SINH/ :

Will  the Min Btet of FOOD  AND
AGRICULTURE be pleased to state :

(a) what is the total surplus land available
in the counti -;

(b) what is t\e total  Government
waste and available in the country; and

(¢) how Govern jnent propose to utilise
the land thus av; liable ?

THE DEPUTY MINISTER IN THE
MINISTRY OF Ft OD, AGRICULTURE,
COMMUNITY LEVELOPMENT, AND
COOPERATION 'SHRI S. C. JAMIR) : (a)
So far about one million hectares of land
have bee i declared surplus or taken
possession of by the State Governments.
Precise infi'-mation is not available with
regard to thf total extent of surplus land
which wou'd eventually become available.

(b) There are 17.4 million hectares o'
culturable wa’tc lands in the country.
Considerable port on of such lands are
Government land'

(¢) The lands ; t the disposal of the
Government are being distributed in
accordance with rules made for allotment of
such lands.
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SHRI ANNASAHEB SHINDE : Sir, the
State Governments have mostly their own
rules for distributing these lards to the
Scheduled Caste and Scheduled Tribe
people and if from those categories persona
are not available, then to the landless
persons. Broadly this is the line on which
the State Governments are distributing the
lands. As far as the culturable \va te laid;
are concernedj >o far, up to the cr.d of the 1
hi d 1 ive Year Plan pern d 4.3 million
hectares have been distribute d and now the
process is still on. Recently, as a result of
the request from the Centre to the State
Governments, the Andhra Government has
also distributed at the rate of 4.0,000
hectares monthly and the Rajasthan
Government has also distributed recently
such lands which were available ar.d
72,000 hectares have been distributed 10
the Scheduled Caste and Scheduled Tribe
people in areas which a'-e lying in the
Rajasthan Canal area and the Madhya
Pradesh ~ Government  has  recently
distributed 80,000 hectares.

MR. CHAIRMAN : Mr. Krishan ',
Kant'. « . . You want 10 put one more |
question. Mr. Salig Ram? All right.
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SHRI . ANNASAHEB SHINDE : Sir,
it would be very difficult for me to say,
from State to State, what has been granted,
Broadly our approach I: hat
necesr-
sary crr-dit and credit for getting various
inputs should be made available 10 these
faiTne'-s ar.d in addition to that, even for
improving lard-, long-term loans should be
mad- available to them. That is our broad
policy approach.

SHRI KRISHAN KANT : Sir, may I
know from the hon. Minister by . what time
do they think that these surplus la d; and
culturable waste lands' will be d'stributed?
Has their attention been. dawn to the
resolution passed by the AICG that they
should be granted within a period of one
year? May [ know
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whether the Government has considered the
question of distribution of lands, the
panchayat lands, canal lands and the railway
lands, which are lying fallow, to the
agricultural labour? Sir, the problem of land
records is a ticklish one. What action has the
Government taken to see that the land
records are complete and by what time do
they think they can complete the land
records?

SHRI ANNASAHEB SHINDE : Sir, as
far the waste lands are concerned, we would
like the State Governments to distribute
those lands within a year or so and some of
the State Governments are taking very
positive steps as already indicated by me.

As far as the panchayat lands and canal
lands are concerned, our broad approach
is that those lands which are not required
for the benefit of the community should
be distributed to the

landle
ss
labour and preferably to the Scheduled
Caste and Scheduled  Tribe people.

As far as the improvement of land records
is concerned, it will take three or four years
more by which time we expect that the land
records will be completed in the areas
wherever they are incomplete.
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SHRI ANNASAHEB SHINDE : Sir, it

would not be correct to say that problem

[RAJYA SABHA]

/» Questions 4
has been pending for the last 23 years. In fact,
immediately after Independence, positive
actions were taken by the State Governments
for abolishing landlordism in various States,
and this concept of land ceiling, etc., came
later on. During the last 10 years, State
Governments have been making laws ¢ « ¢

SHRI NIRANJAN VARMA : What about
forest lands ? These have not been converted
into revenue lands.

SHRI ANNASAHEB SHINDE : We do not
stand for converting forest land. We do not
stand for reducing the land under forests. I
was referring to the other aspect. You have
made a general observation that the
implementation is slow. I do not want to make
the contention that it is very fast. That's why
we have taken up with the Chief Ministers of
various States that they should expeditiously
implement land reforms so that surplus lands
which are available are distributed to  the
landless labourers and others.

SHRI PRANAB KUMAR MUKHERIJEE :
May I know from the hon-Minister whether it
is a fact that on account of the absence of
definite criteria and guidelines for distributing
land to the landless tillers, only the land-
owners are getting it mala fidf and not the
landless tillers? May I also know whether the
Government of India will issue any direction to
the State Governments to make positive
legislation for giving permanent tenancy rights
to agricultural labourers, so that the landless
tillers get the surplus land on a permanent basis
0

SHRI ANNASAHEB SHINDE : At least as
far as I know from the information which is
with the Government of India, whatever lands
have been distributed, have b'-en distributed
to the landless Scheduled Castes and
Scheduled Tribes. If the hon. Member has any
specific instance in mind that this is not being
done and somebody had taken some
disadvantage of that, we will be prepared to
take it up with the State: Government. So far
as share-croppers are concerned, we have
taken the decision that share-croppers must be
given a permanent right.

SHRI B. K. KAUL : I would like to know
from the hon. Minister whether whatever
figures the Minister gets from the States are
reliable. Has he got any machinery to find
out the authenticity
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of thoie figures ? May I also know as to how
far the legislation we pass is applicable to the
States?

SHRI ANNAS \HEB SHINDE : Sir. State
Governmen s are responsible entities. -1 do not
s -¢ any reason> unless there is some mistake,
to disbelieve the figures furnished I iy them.
As the hon. Member himself is aware, Land is
a State subject and we have to rely on the
assessment of State Governments in regard to
these matters. !$ut our effort has been to try to
evolve a national consensus and «xpeditious
implei mentation of the same.
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SHRI ANNASAHEB  SHINDE :
There may be case where possession may have
been disputed but the exact figures of how
much land is under dispute is not available but
my assessment is quite a substantial portion of
the land distributed is not under disput B as far
as possession is concerned. As far as
cooperative fanning is concerned, we have
been trying to encourage it but I must say that
so far the progress of the coop -rative farming
has not been encouraging but as far as our
support to the cause and 'o the basic approach
to the problem is concerned, we have been
taking the posit ion that a large number of
farmers being si 1 all farmers, ultimately from
the point of view of economy, Cooperative
farminj is a very desirable direction in which
arming activity in this country needs to be
eorganised.
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AMERICA'S SHARE OF CONTRIBUTION TO
I.L.O.

6355. SHRI M. K. MOHTA : t SHRI
KALYAN ROY : SHRI
BHUPESH GUPTA :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether the attention of the Govern-
ment of India has been drawn to the news item
published in the "Economic Times" on
September, io, 1970 under the caption "ILO
Crisis; Indian Labour Perturbed" on the refusal
of the United States to contribute its share to
the ILO affecting the World Labour Body's
assistance to developing countries and its plan
10 solve growing unemployment problem
there; and

(b) if so, whether Government have made
any protest to the United States for its move to
withhold its contribution to the Organisation;
and if so, the results thereof?

THE DEPUTY MINISTER
IN THE MINISTRY OF LABOUR,
EMPLOYMENT AND REHABILITATION
(SHRI BISHWA NATH ROY; : (a) The
Government of India are aware of the fact that
the U. S. Government has withheld $3.8
million out of iti assessed contribution to the
budget of the I. L. O. for J970 thereby
seriously affecting some of the Organisation's
programme*.

(b) No, Sir. However, the Government of
India's views on the subject have been
informally conveyed to the U. S. authorities
both at Delhi and in Washington.

SHRI M. K. MOHTA : May I ask the
Minister if it is a fact that out of the ILO's
total contribution of nearly 30 million dollars
the US contribution amounts to about 25 %,
that is, 7J million dollars and that so far the
entire contribution has been withheld? If so,
how would the ILO's finances be managed?
What is the share of the country in the total
budget of the ILO now? May I know whether
the contribution is likely to be raised and if so,
exactly what is the total burden on the
country's foreign exchange resources due to
the membership of the ILO? What is the
advantage that we derive by the member of
the ILO because it seems we do not derive any
advantage for the money we are paying?

tThe question was actually asked on the
floor of the House by Shri M. K. Mohta.



